
LAY NOTE BEFORE THE HON'BLE MEMBERSs 

NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCEH, KOLKATA 

Date: 30.07.2022 

Original Application no. 81/2020/EZ 

VS. Mihijam Nagar Parishad & Ors. 

The instant case pertains to the allegation that the soild waste 

management activities are being carried out illegally in violation of of the 

Solid Waste Management Rules 2016 and Environment (Protection) Act, 

1986 within the Mihijam area, District Jamtara, Jharkhand. The case has 

been disposed off vide order dated 23.02.2022 with the following 

Arti Sinha 

observation: 
"26. However, there are several other violations of Solid Waste 

Management Rules, 2016 as stated herein above for which certain directions 

need to be given. For reasons stated hereinabove, we find 58 no merit in the 

present Original Application and the same is accordingly dismissed with the 

following directions 
a)Seepage of leachate form the fresh dumpsite should be manage as per Solid 

Waste Management Rules, 2016. Proper drainage and pumping of the 

leachate to the leachate treatment unit must be given special attention. 

b) Protective measures against pollution of ground water, surface water (Non-

permeable lining system at the base and walls of waste disposal area) and 

fugitive air dust, wind blown litter, animal menace, bird menace, posts or 

rodents etc. should be taken up immediately. 

c)Walls around the dump site be made continuous and Gates should be 

provided at proper locations. Gaps/leakages in the wall should not be left out 

in any portion. 

d) Sprinkling of water on roads and other areas may be carried out to control 
dust emissions. 

e) Advance demarcation and declaration ofa buffer zone of no new habitation 

for upto 500 meters needs to be carried out. 

fA standard plan addressing the potential risks in the site for any disaster 

while working needs to be implemented at the earliest. 

9) Action may be initiated for bio-mining by the authority and to be completed 
as per Central Pollution Control Board guidelines within three months. 

h) The aesthetic view of the area should be enhanced by extensive plantation 

around the boundary. 
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A compliance report in this regard be submitted by the Jharkhand+State Pollution 

Control Board ofter four months ie., by 30.06.2022 indicating that the 

recommendations and the directions given in the judgment have been complied 
with by the Mihijam Nagar Parishad or not." 

In this regard, it is submitted that no compliance report has been filed by the Jharkhand 
State Pollution Control Board pursuant to above mentioned directions as on date 

Therefore, if directed, M.A. may be registered in the instant case for the purpose of 

compliance of the order of the Hon'ble Tribunal as O.A. has already been disposed off. 

Placed for appropriate order/direction. 

Assistant Judicial 
Plhupa plsu bta 

Hon 'Nunbals 

Ld. Registrar 

A topa 

ples 
Hon'ble Expert Member oor, Hon'ble Judicial Member cl. 

FlCedl to do e ne 

Auae[ Tudiul 
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BEFORE THE NATIONAL GREEN TRIBUNAL  

EASTERN ZONE BENCH,  
KOLKATA 

............  

ORIGINAL APPLICATION No. 81/2020/EZ  
 
 

IN THE MATTER OF: 

 

Arti Sinha, 

Secretary of Legal Rights and Social Development 

Foundation, an NGO, Registration No.43/10/2018, 

Dated 15.03.2018, 

Office at Rajbari, Mihijam, P.O. and P.S. Mihijam, 

District – Jamtara, Pin – 815354,  

 

               ....Applicant(s) 

 

Versus 
 
 
1. The Executive Officer, Mihijam Nagar Parishad, 

P.O. and P.S.-Mihijam, District-Jamtara, 

Jharkhand – 8145534, 

  
2. The Secretary, State of Jharkhand,  

Project Buidling, P.O. and P.S. Dhurwa, 

District-Ranchi, Jharkhand, 

Pin – 834004, 

  
3. The Principal Chief Conservator of Forests, 

Department of Forests, Environment and Climate Change, 

Room No.108, B Block, 1st Floor, Van Bhawan, 

P.O. and P.S.-Dorando, District-Ranchi, 

Pin – 834002,  

 
4. The Chairman, Jharkhand State Pollution Control Board, 

HEC Campus, P.O. and P.S. Dhurwa,  

District-Ranchi, Jharkhand, 

Pin – 834004, 

  
5. The Regional Officer, Jharkhand State Pollution Control 

Board, 
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Ashram Road, Tower Chowk, Dudhani Dumka, 

Pin – 814101, 

  
6. The Deputy Commissioner, Jamtara, 

P.O. and P.S. and District-Jamtara,  

Jharkhand – 815351, 

  
7. The Superintendent of Police, Jamtara, 

District-Jamtara, Jharkhand, 

 

8. The Secretary, Department of Forest, Environment and 

Climate Change, 

At A-306, Agni Block, 3rd Floor, Indira Paryavaran Bhawan,  

Aliganj, P.O. and P.S.-Jorbagh Road, 

New Delhi – 110003, 

  
9. Union of India,  

Through Secretary,  

Urban Development and Housing Department, 

Nirman Bhawan, C-Wing, Dr. Maulan Azad Road, 

New Delhi – 110011, 

  
                   ....Respondent(s) 

 

COUNSEL FOR APPLICANT: 
 

 

Mr. Chhatrapal Saugandh, Advocate  

 
COUNSEL FOR RESPONDENTS : 

  
Mr. Krishnaraj Thaker, Addl. Advocate General, a/w Ms. 
Aishwarya Rajyashree, Advocate for R-3,6 & 9,  
Mr. Surendra Kumar, Advocate for R-4 & 5,  
Mr. Soumitra Mukherjee, Advocate for R-8, 
 

JUDGMENT 
 
PRESENT: 
 

HON’BLE MR. JUSTICE B. AMIT STHALEKAR (JUDICIAL MEMBER) 
HON’BLE MR. SAIBAL DASGUPTA (EXPERT MEMBER)  
__________________________________________________________________    

Reserved On:- 8th February, 2022 
   Pronounce On:- 23rd February, 2022 
__________________________________________________________________ 
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1. Whether the Judgment is allowed to be published on  
the net?        Yes 

 
 

2. Whether the Judgment is allowed to be published in the 

NGT Reporter?        Yes 
__________________________________________________________________ 
 
 
 
JUSTICE B. AMIT STHALEKAR (JUDICIAL MEMBER)  
 

 
The Applicant has filed this Original Application on the 

allegation that the solid waste management activities are being 

carried out illegally in violation of the Solid Waste Management 

Rules, 2016 and Environment (Protection) Act, 1986 at the site 

Mouza No. 15, Khata No. 223, Plot No.1865, Rajbari, Mihijam, 

District-Jamtara, Jharkhand which is about 50 meters from 

densely populated area. It is also stated that said unauthorized site 

is a constant threat to the lives of the thousands of local people who 

reside in the vicinity. It is also stated that at present the total solid 

waste generation, collection, compilation and storage is about 12-13 

MT per day and proper solid waste disposal in compliance with the 

Solid Waste Management Rules, 2016 and Municipal Solid Wastes 

(Management and Handling) Rules, 2002, is not being carried out 

by the Mihijam Nagar Parishad (Respondent No.1) instead the entire 

waste is being dumped since the last two years at a dump yard 

situated at Mouza No. 15, Khata No. 223, Plot No.-1865, total area 

4.85 acres which is close to the habitation of Rajbari, Mihijam.    

 

 

2. While issuing notices, this Tribunal constituted a Committee 

comprising of the following persons: 
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(i) A Senior Scientist of Central Pollution Control Board, Regional 

Office, Kolkata; 

(ii) A Senior Scientist from the Integrated Regional Office of 

MoEF&CC, Ranchi; 

(iii) Regional Officer, Jharkhand State Pollution Control Board; and 

(iv) Deputy Commissioner, Jamtara, Jharkhand, 

 

The Committee was directed to look into the matter and 

submit its report on the following aspects:-  

 
(i) Violation of siting criteria as pwer Solid Waste Management 

Rules, 2016; 

(ii) The amount of legacy waste dumped in the disputed area and the 

efforts taken by the Mihijam Nagar Parishad, District-Jamtara, 

Jharkhand, for segregation and removal of the same as per the 

Solid Waste Management Rules, 2016; 

(iii) The Committee shall also identify an alternate site for disposal of 

the solid waste/biomedical waste which is as per the criteria 

given in the Solid Waste Management Rules, 2016; 

(iv) The Committee is also directed to assess the amount of leachate 

which may have infiltrated into the soil causing water pollution 

and accordingly water samples from the nearby lake/pond can be 

analysed for contamination; 

(v) On account of the illegal dumping of solid waste/biomedical 

waste, the Committee is also directed to assess the Environmental 

Compensation caused on account of degradation of the 

environment in this case.  

The Environmental Compensation shall be calculated as per the 

guidelines issued by the Central Pollution Control Board. 
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3. A counter-affidavit dated 31.08.2021 has been filed by the 

Respondent No.4, Jharkhand State Pollution Control Board, stating 

that no Consent to Establish or Consent to Operate has been issued 

to the Municipal Waste Treatment Facility located at Mouza No. 15, 

Khata No. 223, Plot No.-1865, Rajbari, Mihijam, District-Jamtara.  

 
Along with this affidavit a Report has also been filed of an 

inspection of the site carried out on 07.07.2021 and 08.07.2021. 

The findings, conclusion and recommendations of the Committee 

are reproduced herein and read as under:- 86-95 
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4. Based on the findings noted hereinabove, the Committee has 

determined the Environmental Compensation at Rs. 43,05,000/- 

(Rupees Forty Three Lakhs Five Thousand only).  

 
5. A counter-affidavit dated 07.09.2021 has been filed on behalf 

of the Respondent No.6, Deputy Commissioner, Jamtara, wherein it 

is stated that as per Solid Waste Management Rules, 2016 for 
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purposes of carrying out disposal of solid waste, the Deputy 

Commissioner, Jamtara, selected a site being Plot No. 1865 which 

is ‘Patit’ land Mouza-Mihijam vide his letter dated 27.11.2020 and 

the said plot was transferred to the Jamtara Municipal Corporation. 

It is also stated that as per information received from the Circle 

Officer, Jamtara, a huge amount has already been spent on the 

construction of the dumping of solid waste site, Plot No. 1865 of 

Mouza-Mihijam. It is stated that the constructing agency is Pathey 

Mihijam Waste Management L.L.P, New Delhi and it has been 

instructed to proceed with the scheme as per Solid Waste 

Management Rules, 2016 and to report regular compliance. It is 

stated that the said scheme at the solid waste disposal site of Plot 

No. 1865 of Mouza-Mihijam is still in a primary and premature 

state. It is further stated that several meetings were held with all 

the stakeholders who were present in the meeting and who have 

given their written consent and only thereafter the said Patit land at 

Rajbari Mohulla has been allotted to the Jamtara Municipal 

Corporation. It is stated that this site is at a considerable distance 

away from residential area. The said Respondent has denied the 

claim of the Applicant that the residential area is within 50 meters 

of the site in question and it is stated that, in fact, the residential 

area is more than 500 meters away from the scheme.  

 
As regards the imposition of Environmental Compensation of 

Rs. 43,05,000/- (Rupees Forty Three Lakhs Five Thousand only) is 

concerned, it is stated by the Deputy Commissioner, Jamtara, that 

the same is not correct. 
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6. Another affidavit dated 05.10.2021 has been filed on behalf of 

the Respondent No.6, Deputy Commissioner, Jamtara, in which it 

is stated that cost of Rs. 25,000/- (Rupees Twenty Five Thousand 

only) imposed upon him has been deposited by him through 

Demand Draft No. 368503 dated 04.10.2021 drawn on the State 

Bank of India in favour of the Registrar, National Green Tribunal, 

New Delhi. 

 
7. The Deputy Commissioner, Jamtara, Respondent No.6, has 

filed another affidavit on 06.12.2021 bringing on record his reply to 

the findings of the Committee constituted by the Tribunal, which 

reads as under:- (page 142 to 174) 
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8. Another affidavit dated 12.12.2021 has been filed on behalf of 

the Respondent No.6, Deputy Commissioner, Jamtara, in which it 

has been stated that disinfectant and bleaching powder is being 

spread on the waste deposit site as it is a low lying area and hollow 

in nature, which is then being covered with layers of top soil. It is 

also stated that Patheya Mihijam Waste Managemetn L.L.P. has 

initiated process for obtaining Forest Clearance. The application for 

grant of Forest Clearance has also been applied on 10.07.2021, 

however, the Forest Department sought authorization letter for 

seeking Forest Clearance which has also been provided by the 

Nagar Parishad Mihijam on 25.09.2021. The concessionaire has 

also filed application for grant of Consent to Establish with the 

Jharkhand State Pollution Control Board, Ranchi and request fee of 

Rs. 39,000/- (Rupees Thirty Nine Thousand only) has also been 

deposited on 09.12.2021. The Terms of Reference (ToR), Pre-

Feasibility Report (PFR) and Executive Summary have also been 

prepared for Environmental Clearance by the concessionaire. It is 
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also stated that the process for Environmental Clearance takes 

about one year. 

 
9. One more affidavit dated 07.02.2022 has been filed on behalf 

of the Respondent No.6, Deputy Commissioner, Jamtara, stating 

therein that e-tender dated 08.01.2022 has been floated with a 

timeline of six months for disposal of solid waste. Application for 

seeking Environmental Clearance in Form-1 i.e., Terms of Reference 

(ToR) has been applied with the Ministry of Environment, Forest 

and Climate Change on 13.01.2022 and the same is pending 

approval with the Ministry of Environment, Forest and Climate 

Change. 

 
10. We have heard the learned Counsel for the parties and 

perused the documents on record. 

 
11. The main contention of the Applicant is that the waste 

dumping site is situated very close to a residential area. It is also 

alleged that there are other renowned and reputed public service 

institutions which are working near the dumping yard area of 

Mouza No.15, Khata No. 223, Plot No. 1865, Rajbari, Mihijam such 

as:- 

(a)  Missionaries of Charity where more than 50 TB patients are 

under isolation and getting treatment, 

(b) Homeopathic Hospital of Mihhijam, 

(c) Basudeb Mission, an NGO, 

(d) LRSDF, an NGO, 

(e) Maria Montessori School for Children, 

52



 

51 

 

(f) Badlao Foundation, and 

(g) Temples of worship, 

 
12. According to the Applicant, initially in February, 2018, a Pre-

Feasibility Report was prepared by an independent organization by 

the Mihijam Nagar Parishad (Respondent No.1 herein) for 

Environmental Clearance of the proposed Common Municipal Solid 

Waste Management Facility at Chandradeepa village, Thana No.10, 

Khasra No. 1422/3788, Jamabandi No. 102, Mihijam, Jharkhand, 

but due to objection from the residents of that place the said site 

was shifted to the present site at Mouza No.15, Khata No. 223, Plot 

No. 1865, area 4.80 acres at Rajbari, Mihijam. It is also stated that 

as per Solid Waste Management Rules, 2016, the solid waste 

dumping area should not be constructed within 100 meters of any 

river or nalia and should be at least 500 meters away from the 

nearest habitation. It is also stated that in the present case, the 

Maithon Dam Reservoir/Damodar Valley Corporation (DVC) is 

hardly 100 meters away from the proposed dump site which will 

result in contamination of the reservoir water.  

 
13. The learned Counsel for the Applicant has referred to 

Annexure A-16 (page no. 68 of the paper book), which is a letter of 

the Deputy General Manager (Admn.) & Sr. Additional Director 

(HR), DVC, Maithon, dated 29.07.2021 addressed to the Deputy 

Commissioner-cum-District Magistrate, District-Jamtara, stating 

therein that such a dump site in an open area would adversely 

affect the health and hygiene of the residents of Chittaranjan 
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Township and lead to contamination of water on the banks of the 

Maithon Dam.  

 
14. The learned Counsel has also referred to Annexure A-17, (page 

no. 69 of the paper book), which is another letter of the Engineer, 

Power Grid Corporation Limited dated 14.08.2020 addressed to the 

Deputy Commissioner-cum-District Magistrate, District-Jamtara, 

stating therein that the solid municipal garbage has been dumped 

below and in the vicinity of bare conductor of Kahalgaon Maithon 

Transmission line between location 451-452 and it is stated that as 

per Gazette of India: Extraordinary Part-III, Page 232, Point-64-3: 

no material shall be dumped below or in the vicinity of bare 

conductor lines. Reference has also been made to the Gazette of 

India: Extraordinary Part-III, Sec-4, Page-233, Point-65-4: that no 

person shall construct polluting unit near the installation of 

transmission line of 2120 KV and above within a distance of 500 

meters. 

 
15. The Inspection Report of the Committee has noted that:-  

 
A. Boundary wall was observed at the site but it was not a 

boundary and in many areas and places where there was no 

boundary wall, there were gaps between walls and no gates 

were provided which may expose the site for trespass by 

persons or animals. In the boundary wall gaps/leakage points 

in the bottom portion was observed where fluid/liquid can pass 

through during rain and flow outside. No drains were found 

inside the boundary to collect overflow/leachate. The closest 
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point of the Maithon Dam from the dumping site is at a 

distance of 531 meters. High tension electric grid transmission 

lines were observed adjacent to the dump site but no 

transmission lines were observed passing over the top of the 

dump site.  

 
B. The Committee also noted that just outside the boundary of the 

dump site in the eastern side, there was another dump site 

where solid waste was dumped over a large area and there were 

no drains adjacent to this dump site. There was a slope and it 

was connected to low lying area leading to agricultural fields 

and a small nallah flowed through the agricultural fields (only 

in rainy season). Sample of water was also collected from there 

considering that there was a probability of contaminated water 

sweeping from the dump site into the low lying areas and then 

into the nallah. 

 
C.  The Committee has also noted that a Homeopathic medicine 

centre was situated at a distance of about 204 meters from the 

dump site and there was a well inside the Homeopathic 

premises. A building of the Missionaries of Charity was also 

situated at a distance of about 210 meters from the dump site. 

There was a temple at a distance of about 210 meters from the 

dump site. Water samples were also collected from all these 

places.  

 
D.  The Committee also has also noted that the dump site is 

approximately 204 meters away from the nearest habitation, 
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531 meters from the Maithon Dam nearest to the water point 

but there was no river within 100 meters of the dump site. It 

was also noted that the dump site/sanitary landfill site of 

Mihijam Nagar Parishad located in Rajbari dump site does not 

meet the other specifications as given in Schedule-I of the Solid 

Waste Management Rules, 2016, though it meets the distance 

criteria mentioned in Schedule-I para (a) sl. no. (vii) of the Solid 

Waste Management Rules, 2016.  

 
E. The Committee has also noted that all municipal waste was 

dumped at the dump site/sanitary landfill site without 

segregation and processing facilities. 741 m3 of legacy waste 

was found inside the boundary wall of the dump site whereas 

2824.8 m3 of legacy waste was found outside the boundary wall 

of the dump site and the waste inside the boundary has been 

covered with soil.  

 
F.  The Committee has also observed that the amount of legacy 

leachate flow could not be ascertained. Garland drain, to 

collect the leachate/overflow from the dumping site was not 

found and the water samples showed that the water quality did 

not conform to the norms of Phenolic Compound, Cu, Pb, Ni, 

Mn, Cr & Fe. 

        

16. Mr. Krishnaraj Thaker, learned Additional Advocate General, 

representing the Deputy Commissioner, Jamtara, however, 

submitted that the Environmental Compensation of 43,05,000/- 

(Rs. Forty Three Lakhs Five Thousand only) was excessive and 
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beyond the capacity of the Municipal Corporation to pay and in any 

case there was no justification for the same.  

 
17. However, considering the exhaustive report submitted by the 

Committee and the fact that the water around the area was 

contaminated and that there was no garland drain and the water 

was dripping into the low lying agricultural fields and nallah 

thereby contaminating the same and that 741 m3 of waste dumped 

inside the boundary wall of the dump site, 2824.8 m3 of legacy 

waste was found outside the boundary wall of the dump site, we 

definitely find the Mihijam Nagar Parishad to have been negligent in 

management of the solid waste at the concerned dump site.  

 
18. Further in Original Application No. 606 of 2018 vide National 

Green Tribunal, Principal Bench, order dated 14.12.2020, the 

Tribunal has clearly mentioned that since the statutory timelines 

have expired and directions of the Hon’ble Supreme Court and the 

Tribunal to comply with the Solid Waste Management Rules, 2016 

remained unexecuted, interim compensation scale was laid down 

for continued failure after 31.03.2020. It is further stated that any 

such continued failure will result in liability of every Local Body to 

pay compensation at the rate of Rs. 10 lakh per month per Local 

Body for population of above 10 lakhs, Rs. 5 lakh per month per 

Local Body for population between 5 lakhs and 10 lakhs and Rs. 1 

lakh per month per other Local Body from 01.04.2020 till 

compliance. If the Local Bodies are unable to bear financial burden, 

the liability will be of the State Governments with liberty to take 
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remedial action against the erring Local Bodies. Apart from 

compensation, adverse entries must be made in the ACRs of the 

CEO of the said Local Bodies and other senior functionaries in 

Department of Urban Development etc. who are responsible for 

compliance of order of this Tribunal.  

 
19. We are of the view that in the facts and circumstances of the 

case the imposition of Environmental Compensation at 43,05,000/- 

(Rs. Forty Three Lakhs Five Thousand only) does not call for any 

interference by the Tribunal and we direct the Mihijam Nagar 

Parishad, Respondent No.1 to deposit the same with the State 

Pollution Control Board, Jharkhand, within a period of  one month. 

 
20. We also find that the Environmental Clearance has not been 

granted till date before staring the project, though it is stated that 

the Environmental Clearance has been applied and is pending with 

the Ministry of Environment, Forest and Climate Change.  

 
21. We, therefore, direct the Respondent No.1, Ministry 

Environment, Forest and Climate Change to direct SEIAA, 

Jharkhand, to pass appropriate orders in accordance with law with 

regard to the question of grant of Environmental Clearance to the 

Mihijam Nagar Parishad for the dumping site in question within a 

period of one month. 

 
22. So far as the concern of the Power Grid Corporation India 

Limited in its letter dated 14.08.2020 (Annexure A-17 to the 

Original Application), is concerned, we find that the Committee in 
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its report has noted that no transmission line passes over the dump 

site. In fact, the letter of the Power Grid Corporation itself revealed 

that the dump location no. 451-452 to Kahalgaon Maithon 400 KV 

Transmission line is passing through Rajbari, Mihijam Nagar 

Parisahd, District-Jamtara, but it does not state in the letter that it 

is passing over the dumping site. 

 
23. We also find from the report that the solid waste dump site in 

question is nowhere within 204 meters from the nearest habitation 

which is approximately 250 meters from the nearest well, 

approximately 531 meters from Maithon Dam (the nearest water 

point), and there is no river within 100 meters from the dump site. 

  
24. Solid Waste Management Rules, 2016:-  

 
Schedule I (A) of the Solid Waste Management  Rules, 2016 

provides that the landfill site shall be situated at least 100 meters 

away from the river, 200 meters from pond, 200 meters from 

highways, habitations, public parks and water supply, wells and 20 

kilometers away from the airports or air base. 

 
25. Thus, from the report of the Committee, we find that the 

location of the landfill site in question/dumping site as per the 

findings of the Committee fulfills the parameters laid down in 

Schedule  I (A) of the Solid Waste Management Rules, 2016. 

 
26. However, there are several other violations of Solid Waste 

Management Rules, 2016 as stated herein above for which certain 

directions need to be given. For reasons stated hereinabove, we find 
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no merit in the present Original Application and the same is 

accordingly dismissed with the following directions:- 

 
a) Seepage of leachate form the fresh dumpsite should be 

manage as per Solid Waste Management Rules, 2016. 

Proper drainage and pumping of the leachate to the 

leachate treatment unit must be given special attention. 

b) Protective measures against pollution of ground water, 

surface water (Non-permeable lining system at the base and 

walls of waste disposal area) and fugitive air dust, wind 

blown litter, animal menace, bird menace, posts or rodents 

etc. should be taken up immediately. 

c) Walls around the dump site be made continuous and Gates 

should be provided at proper locations. Gaps/leakages in 

the wall should not be left out in any portion.  

d) Sprinkling of water on roads and other areas may be carried 

out to control dust emissions. 

e) Advance demarcation and declaration of a buffer zone of no 

new habitation for upto 500 meters needs to be carried out. 

f) A standard plan addressing the potential risks in the site 

for any disaster while working needs to be implemented at 

the earliest. 

g) Action may be initiated for bio-mining by the authority and 

to be completed as per Central Pollution Control Board 

guidelines within three months. 

h) The aesthetic view of the area should be enhanced by 

extensive plantation around the boundary. 
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A compliance report in this regard be submitted by the 

Jharkhand State Pollution Control Board after four months 

i.e., by 30.06.2022 indicating that the recommendations 

and the directions given in the judgment have been 

complied with by the Mihijam Nagar Parishad or not. 

 
27. There shall be no order as to costs. 

 
 

........................................ 

B. AMIT STHALEKAR, JM 
 
 
 

.................................... 
               SAIBAL DASGUPTA, EM 

Kolkata, 

February 23, 2022, 
Original Application No. 81/2020/EZ 
AK 

61


